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For the appllcants : Mp N +CChakr aborty, counsel(0A 146/97)
Mr oS amir GhOShg counsel(0A 1479/90)

_For the respondants: Mr ,K.Sarkar, counsel(0A 146/97)

Me o ToPoBigwas, counsal(Dﬂ 1479/99)
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When the case is taken up today, the ld, counsel for the
reSpbndents has dr aun our attention to a similar 0A 1472/99 which has

bean filed by the sane applicant praying the same reliefs as has been

made in 0A 146/97.

2, ' Ld. counsel Por the applicant submits that since reliefs
are identical in both the ﬂﬁs'iF'one of the OAs be disgosed of by a
suitaﬁle order, the o@ﬁngJili become infructuous.}Ld. counsel for the
respondents submits that since reliefs prayed for in both the OAs are
one and samne and the perfies al'e also sams, therefore one of the BAs ls
to he withdragn.

3s e éonsider the submissions of id,c ounsel for both the
parties. We find that in cass, one of the OAs is disposed of by passing
a sulitable order, the 0ther 0A will become in?ructuous. UQ, therefore,
consider the 0A 146/97 and after the decision, OA 1479/99 will become
inﬁructuous'and Qe will record the similar observation in OA 146/97,

4e fn.ﬂﬁ 146/97 six applicants have prayed for the following
reliefs ¢ | |

(a) In vies of the prayer mads in para 4(ii) of the applicgtion
the applicents may be permitted to move this petition jointly,

(b) To direct the respondents to regularise the employment of
the applicagnts in suitable vacancies.

coel/



®

(c) To direct the r aspondents to extend the consequential
benefits as admissible if the applicants are regularised.

50 Tre applicants were angaged as part-ﬁime Visties and
subsequently engaged as unapproved casual lgbours for carrying Mail
Bags in thg R4MsS. Office, It is stated by them that they are still
éontinuing as such till date, Egy.this appointment they have completéd.+
'more than 240 days in a particular year~aéd they are entitled to the |
gr anting of temporary status followed by regularisat{on; The applicant
wers intially engaged in the yesar 1991 and they are continuing in

6ne type of engagement or the othar.sinée then till date. Thgy have
also madg representation to ths respondent authariﬁiss for regularisa-
tion of their service. A combined representation dated 7,10.99 enclosgl
ed as Annexure 'I' at page 56 & 57 of OA& 1473/99 is on record. Tha 1d,
éounself’or the applicant submits that the gppli-ants will be satis-
fied if the respondent authorities are directed to consider the I epr o=
sentation according to rules and pass necessary order within a stipu=
lated period.

Ee The lde counsal for the respondents has submitted that
the.applicants.haue not complated 240 days as a Casual worker in a
pértiCUlar year, When his gttantian‘uas dr aun te tuo repiies in hoth
the BAs that a contradiction appears in the reply of the tuo Casess
%ﬁe ld, counsel for ths raspondents sgbmittéd in CA 1&79/99 wher g
there is a statement in the reply that the abplicants have;ppmﬁlated
240 days in alparticulyr yéar whereas in OA 146/97 it has been stated
that they have not complsted more than 240 days in a particular year .
The 1d.c ounsel submitted that since this reply in OA ﬁ479/99‘uas sub-
mitted subsequently and therefore by that tims they had complested 240

days in a particular year and therefore this stataemsnt has been made

[

in OA 1479/99,

7. We do not want to enter into thess submiséipns'made by the
respondents in the reply. We think it propar that spec if ic direction
be given to the raspondent authorities to consider the repr;;entation
of the appii:ants according to the rules and pass(a speaking and

reasoned order within a stipulated period, ‘Wg accordingly direct
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the respondgnt éuthb;‘ities to consider the representation which is
enclosed in BA 1479/99 as referred to above within g per iod oF 3 months
from the date of communication of this order and consider the sSame
according to rules and pass a reasoned and ‘speaking order which should
be communicated to ‘i;.he applic ants within g period of 2 ueeks. there=

af taer, |

8s Bobh the 0As stand .disposad of'e No o der as to costs.
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